BEFORE THE HON’BLE CENTRAL ELECTRICITY REGULATORY COMMISSION,
NEW DELHI

IN THE MATTER OF

Compliance of Regulation 3 (Submission of Information) of Central Electricity Regulatory
Commission (Procedures for calculating the expected revenue from tariffs and charges)
Regulations, 2010 & Information under Section 62(5) of the Electricity Act 2003.
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THDC India Limited

(A Joint Venture of Govt. of India & Govt. of U.P.)
Pragatipuram, Bye-pass Road,
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@ THDC INEFAIIIIIMITED .

(RT WRPR Ud SUHARGR Bl JAYeh SUDHH)

(A Joint venture of Govt. of India & Govt. of UP)
CIN : U45203UR1988G0I1009822

No: THDC/RKSH/COMML/C-01/51/22 0-&
Dt.:13.11.2018

To,
Secretary,
Central Electricity Regulatory Commission,
3" & 4 Floor,
Chanderlok Building,
36, Janpath,
New Delhi - 110 001

Sub.: Submission of information in respect of revenue/expected revenue
of Tehri HPP (1000 MW) and Koteshwar HEP (400 MW) for FY 2017-
18, FY 2018-19and FY 2019-20.

Ref.: CERC’s Notification No.L-1/9/2009/CERC dated 12.04.2010.

Sir, -
With reference to CERC’s (Procedures for calculating the expected revenue

from tariffs and charges) Regulations, 2010, please find enclosed herewith the
financial position of Tehri HPP (1000 MW) and Koteshwar HEP for FY 2017-18, April
2018 to September 2018 and expected revenue for October 2018 to March 2019 and
FY 2019-20, on the prescribed formats.

Thanking you,
yours faithfully,
for & on behalf of THDC India Ltd.

o

"
(Mukesh Kumar er’ma)

Dy.General Manager (Commercial)

Encl.: as above. T TR @4 [ MK, Verma
T v (aias)
. e.r..ra! N -2nager (Commercial)
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NEW DELHI

IN THE MATTER OF

Compliance of Regulation 3 (Submission of Information) of Central Electricity Regulatory
Commission (Procedures for calculating the expected revenue from tariffs and charges)
Regulations, 2010 & Information under Section 62(5) of the Electricity Act 2003.
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And

IN THE MATTER OF

THDC India Limited

(A Joint Venture of Govt. of India & Govt. of U.P.)
Pragatipuram, Bypass Road,

Rishikesh-249 201 (Uttarakhand)

AFFIDAVIT VERIFYING THE PETITION

I, Mukesh Kumar Verma S/O (Late) Shri Ram Krishna Verma, aged about 53 years, working as
Dy.General Manager (Commercial) in THDC India Limited at Rishikesh, the applicant in the

above matter, do solemnly affirm and state as follows that:

1. T am working as Dy.General Manager (Commercial) in THDC India Limited and well

acquainted with the facts of the above matter.

“*Fhe hon’ble Commission through its notification, CERC (Procedures for calculating the

expé@te‘& revenue from tariffs and charges) Regulations, 2010 has directed to submit the
dataf L’Tnfonnatlon pertaining to revenue from Tariff and Charges by 30" November of
every1 year In compliance to the direction of Hon’ble CERC, the requisite information
has been appended
”{}@%statements made here are based on documents/ records available & maintained in the
\% ordinary course of business and believed by me to be true.
Deponent
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Name of Utility: THDC INDIA LIMITED

(B) Name of Plant: Koteshwar HEP(400 MW)

Stage:

Form No. 2: Hydro

Sl. No.

Particulars

Unit

Previous Year
(2017-18)

Current Year
(2018-19)
(Apr- Sep)

Current Year
(2018-19
{Oct- Mar)

Ensuing Year
(2019-20)

(1)

(2

(3)

(4)

(5)

(6) )

1a

Actual/Expected Availability

%

68.347

68.358

69.482 67.000

1b

Actual/Expected  Auxilary
Energy Consumption
(Normative)

%

1.0

1.0

1.0 1.0

2a

Actual/Expected recovery of
Capacity Charge including
incentive

Rs Cr

274.96

119.05

120.34 229.89

2b

Actual/Expected recovery of
Return on Equity

Rs Cr

176.41

72.75

57.00 130.84

2c

Actual/Expcted
recovery of Incentive

i) Capacity Charge

Incentive

iiy Energy charge for energy
in excess of saleable Design
Energy

Total Incentive

Rs Cr

Rs Cr

Rs Cr

5.42

4.29

9.7

6.66

5.80

12.56

Actual/Expected Scheduled
generation

MU

1199.06

698.132707

520.472700 1143.292

Actual/Expected energy rate

i) Energy Charge Rate

ii) Energy charge for energy
in excess of saleable Design
Energy

Paise/kWh

Paise/kWh

267.90

90.00

231.30

231.30 228.50

90.00 S

Actual/Expected recovery of
Energy Charges including
Energy charge for energy in
excess of saleable Design
Energy

Rs Cr

273.82

141.92

96.68 229.89

6a

Actual Deviation Settlement
Mechanism generation

MU

14.84

8.69

6b

Actual Deviation Settlement
Mechanism rate

Paise/kWh

6¢c

Actual revenue from
Deviation Settlement
Mechanism
i) Deviation Settlement
Mechanism
ii)y Deviation Settlement]

Mechanism Interest

Rs Cr

Rs Cr

5.04
0.01

2.96

0.00

Unpredictable

(i) The data for FY 2017-18 have been considered/calculated on the basis of actual operational data (ii) The
availability for FY 2018-19 and for April -2018 to September 2018 has been considered on actual basis. and for Oct -
2018 to March 2019 has been considered on the basis of MOU target for 'Very Good' rating. (iii) Expected availability
for FY 2019-20 has been calculated on the basis of Approved Design Energy, Normative PAF and estimated AFC
calculated as per CERC Regulations, 2014. (iv) AFC as approved by Hon'ble CERC vide its order dtd. 09.10.2018

has been considerd.

e
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Name of Utility: THDC INDIA LIMITED
(A) Name of Plant: Tehri HPP(1000 MW)

Stage:

Form No. 2: Hydro

Sl. No.

Particulars

Unit

Previous Year
(2017-18)

Current Year
(2018-19)
(Apr- Sep)

Current Year
(2018-19
(Oct- Mar)

Ensuing Year
(2019-20)

1)

(2)

(3)

(4)

(5)

(6)

(7)

ia

Actual/Expected Availability

79.325

71.686

91.431

77

1b

ActuallExpected
Energy
(Normative)

Auxilary
Consumption

1.2

1.2

1.2

1.2

2a

Actual/Expected recovery of
Capacity Charge including
incentive

Rs Cr

698.18

301.464

382.395

501.050

2b

Actual/Expected recovery of
Return on Equity

Rs Cr

536.14

292.988

243153

536.14

2c

Actual/Expcted

recovery of Incentive

i) Capacity Charge

Incentive

ii) Energy charge for energy
in excess of saleable Design
Energy

Total Incentive

Rs Cr

Rs Cr

Rs Cr

19.88

21.61

41.490

38.01
28.75

66.761

Actual/Expected Scheduled
generation

MU

3040.065250

1731.485063

1396.172440

2763.44

Actual/Expected energy rate

i} Energy Charge Rate

iiy Energy charge for energy
in excess of saleable Design
Energy

Paise/kWh

Paise/k\Wh

270.7

90.00

265.6

265.6

90.00

206.00

90.00

Actual/Expected recovery of
Energy Charges including
Energy charge for energy in
excess of saleable Design
Energy

Rs Cr

679.91

404.421

270.224

501.050

Ba

Actual Deviation Settlement
Mechanism generation

MU

33.157

15.636

6b

Actual Deviation Settlement
Mechanism rate

Paise/k\Wh

Bc

revenue from
Settlement

Actual
Deviation
Mechanism
i)y  Deviation
Mechanism

Settlement

ii) Deviation Settlement
Mechanism Interest

Rs Cr

Rs Cr

12.25

0.03

3.28

Unpredictable

(i) The data for FY 2017-18 have been considered/calculated on the basis of actual operational data (ii) The availability
for FY 2018-19 and for April -2018 to September 2018 has been considered on actual basis. and for Oct -2018 to
March 2019 has been considered on the basis of MOU target for "Very Good' rating. (iii) Expected availability for FY
2019-20 has been calculated on the basis of Approved Design Energy, Normative PAF and estimated AFC calculated
as per CERC Regulations, 2014. (iv) AFC as approved by Hon'ble CERC vide its order dtd. 05.12.2017 has been

considerd.
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